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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL (NGT)
PRINCIPAL BENCH, NEW DELHI

Original Application No. 596 of 2022

IN THE MATTER OF:
DeepaPal . Applicant
Versus

M/s Shakti Brick Field and Others ....Respondents

RESPONSE ON BEHALF OF THE RESPONDENT No. 1 SHAKTI BRICK

FIELD VILLAGE MAU KHAS VIKAS KHAND, AMROHA, TEHSIL

BHOGNIPUR, DISTRICT KANPUR DEHAT, UTTAR PRADESH - 209111

IN PURSUANCE OF THE ORDER DATED 21.12.2023 PASSED BY THIS

HON’'BLE TRIBUNAL

1. That by way of an e-mail dated 09.05.2022 a letter petition was filed by
the applicant before this Hon’ble Tribunal, which got registered on
16.08.2022 as Original Application No. 596 of 2022.

2. That in the present complaint the complainant/ applicant has levelled
general allegations regarding environmental hazards against the
Respondent No. 1.

3. That the allegations levelled by the Complainant/ applicant are false and
bogus and not substantiated by any evidence, hence denied. Therefore,
the present complaint deserves to be quashed.

4. That this Hon’ble Tribunal took cognizance of the present complaint and

vide it's order dated 19.09.2022 had constituted a Joint Committee
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comprising of State PCB and District Magistrate, Kanpur Dehat to inspect

the Respondent No. 1. A copy of the order dated 19.09.2022 passed by

this Hon’ble Tribunal in O.A. 596 of 2022 is annexed herewith and

marked as Annexure R-1.

5. That pursuant to the order dated 19.09.2022 of this Hon’ble Tribunal,
the aforesaid Joint Committee inspected the Respondent No. 1 and
prepared a report dated 24.11.2022 whereby, the said Joint Committee
made following recommendations:

a. The brick kiln should complete the maintenance work of stack along
with arrangement for monitoring of flue gas from the stack as per
CPCB Emission Regulation Guidelines prior to the start of next season
atleast before one week.

b. The brick kiln should install water metering device at the bore well
and maintain a log book of fresh water consumption with immediate
effect.

c. The brick kiln should construct/ install wind breaking wall of 3 meter
height around the premises without any delay.

d. The brick kiln should without any delay should construct a green belt
along the periphery of the brick kiln.

e. The brick kiln should make arrangement for the treatment of
domestic effluent.

f. The brick kiln should comply with the notification dated 22.02.2022

issued by the Ministry of Environment, Forest and Climate Change.



68
3

A copy of the report dated 24.11.2022 prepared by the Joint Committee

is annexed herewith and marked as Annexure R-2.

6. That it is pertinent to mention here that on inspection no evidence was
found with regard to damage of crops and/ or trees as alleged in the
complaint. Further, no evidence was found with regard to occupying of
and/ or damage to chak road as alleged in the complaint. Furthermore,
no evidence was found with regard to illegal mining and child labour as
alleged in the complaint. It is therefore respectfully submitted that the
present complaint is wholly whimsical and unjustified.

7. That the aforesaid recommendations also contained that the Respondent
No. 1 has to comply with the directions issued by the Ministry of
Environment, Forest and Climate Change vide it's notification dated
22.02.2022, with regard to, smack emissions, domestic effluent
treatment plant and technology to be used etc. A copy of the notification
dated 22.02.2022 issued by the Ministry of Environment, Forest and
Climate Change is annexed herewith and marked as Annexure R-3.

8. That it is respectfully submitted that the Hon’ble Supreme Court in the
case of NCR Brick Kiln Association versus Central Pollution Control Board
and others bearing Civil Appeal Diary No. 18213 of 2021 has vide it's
order dated 08.04.2022 directed that only those brick kilns would be
permitted to operate that would comply with the directions contained in

the notification dated 22.02.2022. A copy of the order dated 08.04.2022
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passed by the Hon’ble Supreme Court in Civil Appeal Diary No. 18213 of
2021 is annexed herewith and marked as Annexure R-4.

9. That this Hon’ble Tribunal has vide it's order dated 21.12.2023
impleaded M/s Shakti Brick Field as Respondent No. 1. A copy of the
order dated 21.12.2023 passed by this Hon’ble Tribunal in O.A. No. 596
of 2022 is annexed herewith and marked as Annexure R-5.

10. That the Respondent No. 1 was established in the year 1991 and
employs around 60 to 70 persons in every functional season.

11. That it is respectfully submitted before this Hon’ble Tribunal that the
aforesaid report dated 24.11.2022 would itself demonstrate that the
Respondent No. 1 brick kiln has obtained “consent to operate” from the
concerned authorities under the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act,
1981. The said consent is valid upto 31.07.2025.

12. That it is further stated before this Hon’ble Tribunal that the
Respondent No. 1 is not even functional since July 2022 due to off-
season, and also that it is undergoing changes to make it compliant with
the directions issued vide aforesaid notification dated 22.02.2022, as
also the recommendations made by the Joint Committee, Uttar Pradesh
Pollution Control Board (UPPCB) in the aforesaid report.

13. That it is respectfully submitted before this Hon’ble Tribunal that
following major changes would be made to the existing brick kiln in view

of the notification dated 22.02.2022 and report dated 24.11.2022:-
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a. Respondent No. 1 would convert itself to a “High Draught zig zag
technology”. A feasibility report by Central Building Research
Institute technology, Roorkee along with designs is annexed
herewith and marked as Annexure R-6.

b. A soak pit would be made for purposes of domestic effluent
treatment.

A green Belt would be made in accordance with the norms.

o

d. A meter would be provided for the bore well for ground water
extraction monitoring.

14. That it is respectfully submitted before this Hon’ble Tribunal that
when the Respondent No. 1 was operational, it was inspected on
28.05.2022 for stack emission, and it's results were 156.20 mg/Nm?3
which was within the limit prescribed in the aforesaid notification dated
22.02.2022, i.e., 250 mg/Nm3. A copy of the test report dated
28.05.2022 is annexed herewith and marked as Annexure R-7.

15. That the Respondent No. 1 is located at a distance of approximately
2 km from another closest brick kiln, and about 0.9 to 1 km from the
habitation.

16. That by means of a letter dated 04.04.2005 bearing No. 312 of 2005
of Kendriya Uposhna Bagwani Sansthan, Rahmankhera, Lucknow has
elaborated upon the height of any brick kiln to ensure having zero impact
on environment as well as adjoining areas. By the said letter, guidelines

for the construction of brick kilns have been enumerated which range
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the height of brick kilns from 120 feet to 135 feet. The Respondent No.
1 would fall within the said range.

17. That it is respectfully submitted before this Hon’ble Tribunal that the
Respondent No. 1 would comply the directions contained in the aforesaid
notification dated 22.02.2022 in accordance with the order passed by
the Hon’ble Supreme Court. Further, the Respondent No. 1 would make
good the aforesaid recommendations made by the Joint Committee vide
it's report dated 24.11.2022.

18. That it is respectfully submitted that the Respondent No. 1 would
comply with the aforesaid directions and recommendations within a
period of two months, and that the said brick kiln would be made
functional/ operational after the aforesaid directions/ recommendations
are complied.

19. That in view of the aforesaid fact situation it is respectfully submitted
that the present complaint is frivolous and filed with malafide intention.

20. That the Respondent No. 1 therefore humbly prays that this Hon’ble
Tribunal may kindly be pleased to quash the present complaint.

FILED BY

PLACE: NEW DELHI

DATED: 07.02.2024 Avnish Pandey
(Advocate for Respondent No. 1)
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AFFIDAVIT

I, Brahma Prakash, son of Shri Mahesh Narayan, aged about 70 yé;é?é'",ﬁ/
resident of Gram Post Macha, Tehsil Pokhrayan, Police Station Bhognipur,

Kanpur Dehat, do hereby solemnly affirm and declare as under:

mpanying documents at pages to , which I believe

to be true and correct to the best of my knowledge and belief.
3. That the facts stated in this affidavit are true and correct to the best

of my knowledge and belief and no material fact has been

£t 3
suppressed. ‘W

That the Annexures filed are true copies of their respective originals. "ﬁv"k
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VERIFICATION

Verified at Pokhrayan (Bhognipur), Kanpur Dehat on 6th day of February,

2024 that the contents of above affidavit are true and correct to the best

of my knowledge and belief and nothing material has been concealed

therefrom.

DEPONENT
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ANNEXURE-R-1

Item No.11 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPALBENCH

(By Video Conferencing)
Original Application No. 596/2022

Deepa Pal ...Applicant
Versus

State of U.P. ...Respondent
Date of hearing: 19.09.2022
CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Application is registered based on a Letter Petition received by Email.

ORDER
1. This present letter petition has been received, by email and treated and

registered as Original Application. The grievance in this application is
regarding illegal operation of Shakti Brick field in village Mau Khas Vikas
Khand, Amroha, Tehsil Bhognipur, District Kanpur Dehat, Uttar Pradesh
against the environmental norms causing environmental pollution posing
serious health hazards to residents of the locality and damaging agricultural

crops.

2. This Tribunal is empowered to suo moto take cognizance of the cases
involving questions relating to environment arising out of the implementation
of enactments specified in First Schedule of the National Green Tribunal Act,

2010 as held by Hon’ble Supreme Court in Municipal Corporation of

Greater Mumbai V/s. Ankita Sinha and others 2021 SSC Online SC

897.This Tribunal can also take cognizance of such cases on the basis of
letter petitions in accordance with settled principles of law governing Public

Interest Litigation.
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O. A. No. 596/2022 Deepa Pal Vs State of U.P.
0

3. Prima facie, the allegations made in the application raise questions
relating to environment arising out of the implementation of the enactments
specified in Schedule I to the National Green Tribunal Act, 2010. In view of
the allegations made in the application, we consider it appropriate that a
Joint Committee be constituted to verify the factual position. Accordingly,
we constitute a Joint Committee comprising of State, PCB, District
Magistrate, Kanpur, Dehat and direct the same to meet within two weeks,
undertake visits to the site, look into the grievances of the applicant,
associate the applicant and representative of the concerned project
proponent, verify the factual position and submit its report within one month
by e-mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Supported PDF and not in the form of Image PDF. The State PCB

will be the nodal agency for coordination and compliance.

4, In case the Joint Committee observes any violation of consent
conditions/environmental norms, then it shall forward a copy of its report
to:-
(i) The Project Proponent to enable him to comply with the
recommendations in the report of the Joint Committee or file
objections against the observations/recommendations contained in
the same and file his response before this Tribunal as desired within
one month from the date of receipt of a copy of the report of the Joint

Committee by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/OCR Supported PDF and not in the form of Image
PDF ; and

(ii) the State PCB and District Magistrate Kanpur Dehat to enable
them to take appropriate remedial action in accordance with Statutory
provisions mandating them to take remedial action for prevention,
control and abatement of environmental pollution/degradation and for

protection and improvement of environment, by giving notice
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O. A. No. 596/2022 Deepa Pal Vs State of U.P.

6.

7.

_3-
to/hearing the project proponent and following due process of law and
they shall submit their action taken reports separately within one
month from the date of receipt of a copy of the report of the Joint

Committee by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/OCR Supported PDF and not in the form of Image

PDF.

In view of the averments made we also consider it appropriate to have
response of (1) State of Uttar Pradesh through Chief Secretary, Government
of Uttar Pradesh (2) State PCB, (3) District Magistrate, Kanpur Dehat and
(4) Shakti Brick field, village Mau Khas Vikas Khand, Amroha, Tehsil
Bhognipur, District Kanpur Dehat, Uttar Pradesh who stand impleaded as
respondents No. 1 to 4. Notice of the application be issued to the
respondents No.1 to 4 requiring them to file their response/ reply to the
averments made in the application besides their response/objections to the
observations made in the report of Joint Committee within two month
at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

List for further consideration on 13.01.2023

A copy of this order, along with a copy of the application and

documents attached with the same, be forwarded to the State, PCB and

District Magistrate by e-mail for compliance.

AG

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

September 19, 2022 %/

\\TRUE COPY//
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To,
The Registrar

Hon'ble National Green Tribunal

Principal Bench
New Delhi.

Sub: Action taken report in compliance of the order passed by Hon'ble NGT dated
19.09.2022 in OA No. 596 of 2022 In the matter of “Deepa pal versus state of U.P.

Sir,

Please refer to the subject noted above. Consequent upon the refernced Order, the
designated Committee constituted has made sincer efforts in addressing all the issues 1n
compliance of the referenced Order. The Report with all supporting Annxeure 1s
enclosed with request to kindly place before Hon'ble Tribunal. The above case has listed
for further hearing in Hon'ble Court on dated 13.01.2023.

Encl. As Above (Total- 36 Pages)
Yours faithfully

Wy

(Ashutosh Pandey)
Regional officer (in.)
Copy to following for information & necessary action please.

1. Member Secreatory, U.P. Pollution Control Board, Lucknow.

2. Chief Environmental Officer (C-2), U.P. Pollution Control Board, Lucknow.

3. Chief Law Officer, U.P. Pollution Control Board, Lucknow.

4. Shr1 Pradeep Mishra (Advocate), Supreme Court, B-235, Sector-19, Noida-

211301.

el

Regional officer (In.)
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PLACED BEFORE HON’BLE NATIONAL GREEN TRIBU

(NGT), NEW DELHI
0O.A. No. 596 of 2022

In the matter of “Deepa pal versus state of U.P.

1.0 Background: o der dated
The Hon’ble National Green Tribunal Principal Bench vide its or crll a'e
19.09.2022 a joint committee has been constituted of the members of UP Pollution

Control Board & District Magistrate, Kanpur Dehat for site visit and verification of
factual Status of brick Kiln M/S Shakti Brick Field, Village-Maukhas, Vikas Khand-
Amraudha, Tehsil- Bhognipur, District- Kanpur Dehat (U.P.). The relevant excerpt of
sald order is as following :

...... Accordingly, we constitute a joint committee comprising of state, PCB, District
Magistrate, Kanpur Dehat and direct the same to meet within two weeks, tfndertal{e
visit 1o the site, look the grievance of the applicant, associate the applzc?nt and
representative of the concerned project proponent, verify the factual position and

submit its report within one month by email at judicial-ngt@gov.inPreferably in the

form of searchable PDF/OCR supported PDF and not in the form of Image
PDF..”.

2.0 Action Taken:

In compliance of the above Hon’ble NGT order, the committee of the members
was constituted as following;

. Shri Ajay Kumar Rai, SDM, Bhognipur, District- Kanpur Dehat
(Representative of DM, Kanpur Dehat). |

2. Ms. Neelima Yadav, SDM (Head Quarter).

3. Mr. Ashutosh Pandey, Regional Officer, UPPCB, Regional Office-

Kanpur
Dehat (Representative of UPPCB),

3.0 Site Inspection:

| | | ' as out of station so she was unable to
meet the committee during the inspection and she has by Email assured to be fully

satisfied with the inspection by the committee. Copy of Email send by compla; .
attached herewith and marked as, Annexure. No- 1. J plainant 1s

4.0 Salient Observations of Inspection:

a) M/S Shaktt Brick Field, Village-Maukhas

Bhognipur, District- Kanpur Dehat (U.P.). wa L :
obtained first consent to operate vide UPPC

. B letter dated 06.02.2( {
the CTO dated 06.02.2007 is attached herewith and marked as Al{negz-rec (I)\I[)g-;

%/ ohasil
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b) The- Uttar Pradesh Brick Kiln (sitting criteria for establishment) Rules, 2012 was
notified on date 27.06.2012 & Earlier Zila Parisad’s Guideline was being
foll(?wed for sitting of brick Kiln in state of UP.

c) Dl.lrmg Inspection, the brick Kiln was not in operation and representative of the
brick kiln Shri Brahma Prakash Sachan present during inspection was Informed

that the Brick Kiln is mot in operation since July 2022 due to off season.

d) The brick kiln have obtained Consent to Operate under the section 21 of Air
(Prevention and Control of Pollution) Act, 1981 and under the section 25 of
Water (Prevention and Control of Pollution) Act, 1974 which are valid upto
31.07.2025 Copies of the issued CTOs are being attached herewith marked as
Annexure. No- 3.

e) The production capacity of brick Kiln is 25,000 bricks/day. The brick Kiln is
based on natural draft based technology using coal (approx. 03 TPD) as a fuel.

f) It was found during inspection that stack of brick kiln was damaged due to fall
of lightning and its maintenance work was going on speedy basis. It was directed
by joint team to the representative of the brick kiln that monitoring arrangement
of emission should be installed as per the CPCB Emission Regulation
Guidelines.

o) The fresh water requirement is approximately 10 KLD which is made from
eround water through bore well but no metering arrangement was provided to
said bore well.

h) It was found during inspection that the brick Kiln has developed a little portion
of green belt which is not adequate as per norms.

i) The District Agriculture Officer, Kanpur Dehat vide letter dated 05.11.2022 has
informed that no damage of agriculture crops was found due to above brick Kiln
operation. Copy of the letter dated 05.11.2022 1s attached herewith, marked as

Annexure, No- 4.
j) The Labour Enforcement Officer, Kanpur Dehat vide letter dated 04.11.2022 has

informed that no child labour was found during his inspection of the brick kiln 1n
question. Copy of the letter dated 04. 11.2022 is attached herewith and marked as

Annexure. No- 3.
k) The Mining Officer, Kanpur Dehat vide letter dated 04.11.2022 has informed

(hat no illegal mining done by M/S Shakti Brick Field, Village-Maukhas, Vikas
K hand-Amraudha, Tehsil- Bhognipur, District- Kanpur Dehat. Copy of the letter
dated 04.11.2022 1s attached herewith and marked as Annexure. No- 6.

) SDM, Bhognipur, Kanpur Dehat vide letter dated 07.11.2022 has also informed
that the brick kiln is established since 1991 and that time the habitation was at
the distance of 218 Meter from brick kiln. Brick kiln neither occupied the part
of chak road nor damaged the chak road, the copy of letter dated 07.11.2022 1s

attached herewith and marked as Annexure. No- 7.

3

-

&
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m)Nt? domestic effluent treatment arrangement was found during the inspection of
brick Kiln.
n) The UPPCB vide letier dated 31.10.2022 & 14.11.2022 has issued noticc under

scs:tion*Zl (4) Air (Prevention and control of Pollution) Act-1981 to concerned
brick kiln for entire compliance of the conditions mentioned in the CTO Air and
CTO Water dated 26.08.2020 shall be cancelled with out given the another

opportunity. Copy of the Notice dated 31.10.2022 & 14.11.2022 arc attached
herewith and marked as Anaiexure. No- §.

5.0 Recommendation:
Based on the observations stated above followings are the recommendations of
the committee for the brick kiln:

i. The brick Kiln should complete the maintenance work of stack along with
arrangement for monitoring of flue gas from the stack as per the CPCB Emission
Regulation Guidelines prior to start of next scason at least before onc week.

ii. The brick Kiln should install water metering device at the bore-well and maintain
log book of fresh water consumption with immediate effect.

iii. The brick kiln shall construct/install wind breaking wall of 03 meter height
around the premises with out any delay.

iv. The brick Kiln should with out any delay develop an adequate green belt along
the periphery of brick kiln for control of fugitive emission as well as dust control.

v. The brick Kiln should make arrangement for the treatment of domestic effluent
and for this purpose prepare project report should be submitted within 15 days.

vi. The brick Kiln should submit time bound action plan within a month for
compliance of MoEF& CC, Govt. of India notification G.S.R. 143 (E), dated

22.02.2022.
(Ashutosh Pandey) (Neclima Yadav) (Ajay Kumar Rai)
Regional Officer SDM, (Head Quarter) SDM, Bhognipur

Kanpur Dehat Kanpur Dehat Kanpur Dchat



81
11115122, 2:51 PM UP Pollution Control Scard Ml - SSSaTma 1fonmadon of Shakti Brick Field 1 6

A %’g = Gm ail RO wanur Denat -:rnkanpu.rdehat@uppcb.in:'-

Regardmg information of Shakti Brick Field

- - e —

Deepa Pal {deepa156?9@gmall .com> Thu Nov 3, 2022 at 11:47 AM
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{qar A A

nﬁmﬁ'&m%%mé:mmr- Fur ww oA ¥ & A AR F:
$T T W%mﬁmrﬁm*w-rmwﬁﬂﬁmm%w
FRA ¥ A 39YT 78 Y Tl W AD o == T Fov 59 GR AT & @il fY TS
ST § HJHC §.

[Quoted texl hiaden]

T T JRPN 7o W Ty T T T T T AR e L . e e AT D e e = O FAATAGAS 474



82

17

Public Grievance

2L
From : Deputy Reqistrar <dr.ngt@nic.in> | Mon, May 09, 2022 11:42 AM
Subject : Fwd: HTNIE &3 H §¢ HgT d¢ ddF /gedA 8 3 attachments

3{1dGA
To : Public Grievance <publicgrievance-ngt@gov.in>

From: decpal15679@gmail.com

To: chairman@uppcb.com, ceo5@uppcb.com, ms@uppcb.com, ceoadmin@uppcb.com,
ceo2@uppcb.com, "Member Secretary CPCB" <mscb.cpcb@nic.in>, "Sudhakar CPCB"
<asudhakar.cpcb@nic.in>, "Neha Jain, DM Kanpur D" <dmkan@nic.in>, "sdmkan
bhognipur® <sdmkan-bhognipur@nic.in>

Cc: ceod4@uppcb.in, rgngt@nic.in, "Deputy Registrar" <dr.ngt@nic.in>, "drdapd-kan”
<drdapd-kan@nic.in>, icdsup@gmail.com, labourps@gmail.com

Sent: Sunday, May 8, 2022 4:28:42 PM

Subjed:maﬂﬁ'&ﬂgaﬁmﬁ/ﬁfﬁﬁ%ﬂﬂﬁﬁ
fow- mardl &3 A $T 6T 9 FA [Fedld g5 _HTdad

HEed,
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g3l Jn &1 e fAfaa faeg 3t wyanfaaY &1 §3aT F3ar 93471 8. '
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(4)8Z #CeT A §C 9F & fAQ g AN &1 w37 fhar Svar g,

(£)$T 972eT & YGHUT ¥ HHA $T JFA FIal §.
) $C HCCT A &H A ard AsqW & A taaw & glaur af § Asey waa A
g & Y 13 ¢ g FRUT ¥ BEA S92

(¢)3C HZeT & FROT WAl & 918 & FH aals T g 1 §.
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(f0)SC HCCT & FNRUT &cgd d HTH & 93l A &d gl HTI ¢
(29)S¢ HeeT & SRUT HIF 9IF & SAld A ATV INA I@dT &,
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' /PERMANENT ACCOUNT NUMBER ﬁ

| AAMFS4729C

[ A L
' || SHAKTI BRICK FIELD

Frret/a %Y YR /DATE OF INCORPORATIONFORMATION
12-11-1991
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DIRECTOR OF INCOME TAX {SYSTEMS)
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"T_':_, U.P. Pollution Conyo) Board 3 0
el ; -
CONSENT ORDLER
e TUPPCBIK | A
012 anpurDehat : —
[0,
Shr BRAMHAPRAKASH SACHAN
M/s SHAKT] BRICK FIELD
Maukhash, Bhﬂgnipur,KANPUR DEHAT.209112 ‘
KANPUR DEHAT
Sub:  Consent under Section

25/26 of The Water (P ion ¢ —
(as amended) for disch er (Prevention and control of Pollution) Act, 1974

arge of effluent to M/s. SHAKTI BRICK FIELD
Reference Application No :9279745

Dated :26/08/2020
.

i . : -
For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SHAKTI BRICK FIELD is

hereby authorized by the board for discharge of their industrial effluent generated through ETP for

irrigation/river through drain and disposal of domestic efflucnt through septic tant/soak pit subject to

general and special conditions mentioned in the annexure ,in refrence to their foresaid application .
¥

This consent 1s valid for the period from 26/08/2020 to 31/07/2025 .
In spite of the conditions and provisions mentioned in this consent order UP Pollutien Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended . '

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

g s owed By
Anand Kumar aoa s >e

'\|und b T s T e
. IF1T8 L34
Regional officer
L ]
*N\
Enclosed : As above

(condition of consent):

Copyto: - ADM (F/R), Kanpur Dehat | '
2- Ceo-2

3- AMA, ZILA PANCHAYAT, Kanpur Dehat

gy g b
Anand Kun' it (st ap aams
mm ke 0T Y

(BRI RIS

Regional oflicer
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U.L. POLLUTION CONTROL, BOARD, LUCKNOW

nexure to Consentissued to M/ASHAKTI BRICK FIELD vide l

ik ©

nsent Quder No. 9279745/ Water. Dated : 20'08/2020

CONDITIONS OF CONSENT
Thus consent is valid only for the

- il approved production capacity of Bricks - 25000 Nos/Day.
W quantity axi Al . :
Lt lﬁill} of maxinmum daily eMuent discharge should not be more than the following :

Uitluent Discharee Details
S.No Kind ot Eftulant Maximum daily Treatment facility and
discharge, KL./day discharge point
t 1 Domestic 0.8 KLD Septic Tank

9, Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial efflucnt if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurcment of cffluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said nrrnngcnmnls'l'nr collection of

t:iﬂ‘lj.mnl. It should also be ensured that domestic cftfluent should not be discharged in sterm water
rain .

4(a) The domestic etfluent should be treated in treatment plant so that the should be in conformity with
the following normis dated treated effluent

| Domestic Effulant _ |
S.No Pavameter L Standard Lo, i
1 Total Suspended Solids 100 mg/|
2 | BOD 30,mg/l
3 gon 250 mq/l
4 Quantity of Discharge_ | . _08KLD ~_ |

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant _ | *-1
S.No Parameter Slﬂl}_{lj}l‘ﬂ
3. Eflluent generated in all the processes, bleed water,’cooling ctlluent and the etfluent generated from

washing of floor and equipments etc should be treated before its disposal with treatedNSndustrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Acl1,1986 or otherwise mandatory .

6.  The other pollutant for which norms have not been preseribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .
7. The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986. i

8. The treated domestic and industrial effluent be nﬁ:f:cd (as per the provisions of Con
disposed of on one disposal point. This common effluent disposal point should h
flow meter/V Notch for measuring effluent and its log book be maintained .

dition No. 2) and
ave arrangement [or

Specific Conditions:
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_-This consent to operate 1s issued M/S SHAKTI BRICK FIELD. Maukhas : g
anpur Dehat aukhash, Bhognipur, Dist-

2-Bri_Ck Kiln Shall ensure to comp!y with provisions of Environmental (Prctection).ﬂicl 19%0.
3-Brick Kiln Shall ensure to submit NOC certificate from CGWA within three month.

a-Brick Kiln Shall ensure to conserve rain water by adopting Roof Top rain water harvestife and
ground water recharging system, :

Slgngdzuitg 8'~::.I*nal| ensure to develop green belt as per Head office order no.H16405/220/2018 02 Dated

6-Brick Kilns 1s dircctjed to comply with the conditions mentioned in environmental clearance issued
by Distrnict Level Environment impact Assessment Authority (DEIAA). |
1-Brick Kiln shall provide permission to this office issued by Zila panchayat and Mining within
three month date of issue of this consent te operate. :
8-Brick Kiln Shall ensure to comply MSW (Management and Handling) Rule 2000 as amended.
9-Brick Kiln Shall ensure to submit compliance report of previous consent order. E
10-This consent is valid for discharge of Domestic effluent 0.8 KLD into septic tank /’soalg pit only.
1 1-Industry shall ensure to comply the Hazardous and other Wastes (Management, Handling and
Transboundary Movement) Rules, 2016. .
12-Brick Kiln shall abide by directions given by Hon’ble Supreme Court, Hon’ble High
Court,Hon’ble National Green Tribunal, Central Pollution Control Board and Uttar Pradesh

Pollution Control Board for protection and safeguard of environment from time to tin_ne. G b
13.Brick kiln owner shall ensure to All the moving area around the main Brick Kiln should be pa

with the brick to minimize the fugitive dust emission from the Brick Kiln operations.

14.Brick kiln owner shall ensure to that the dust not to accumulate all around the Brick Kn_ 12.

Issued with the permission of competent authority .

' For and on behall of U.P. Pollution Control Board .

sl il"i"‘t"d ") |
Anand Kum 11 anang bomar Anund

Opte VLA
: ﬂn&ﬂd FELN I AN

Regional officer
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U.P. Pollution Conirol BBoard

‘ _ _'_'_':.'..
o e -
CONSENT ORDER \:gr-—--“"""-
Refl No. - }x Dated :
I{HI-ﬁIU'PPCBﬂ{anpurDchal(UPPCBRO)!CTOFHirIKANl"lill -
DEHAT/2020

To, ,
Shri BRAhiHAPRAKhSH SACHAN

M/s SHAKTI BRICK FIELD
Maukhash, Bhognipur.K ANPUR DEHAT,209112

KANPUR DEHAT .
d control of Pollution) Act, 1981

Sub: Consent under section 21/22 of the Air (Prevention an
to M/s. SHAKTI BRICK FIELD

Reference Application No. 9279670

ent for emission of air pollutant

981. It is bemg auth

k. With reference to the application for cons
closed conditions .

SHAKTI! BRICK FIELD. under Air Act !
standards. in environment. by the Board as peren

This consent is valid for the period from 26/08/2020 10 31/07/2025 .

Inspite of the conditions and provisions mentioned in this consent ord
reserves Its ider/amend any Of all conditions un

right and powers to reconst
Air (Previntion 2 1981 as amended.

nd Controt of Pollution) Act,
This consent 1S being issued with the permission of compe:tent authority -

i

-half-nf U.P. Pollutio

Enclosed @ AS above

(condition of consent):

Copy to: |- ADM (F/R)..Kanpur Dehat

7. Ceo-2

3- AMA. ZILA PA:\’CHAYAT. Kanpur Dehat

orised for said emissions, as

er UP Pollution C
der section 21 (6) of the

. 33

26/08/2020

- N
(as amended)

‘Dated : 26/08/2020

ontrol Board

n Cﬁnl:.gl Boar

Ay Pt

Enand KUmMal sru-a foma Ao
or R &

Anand il b= 3 B
Regional office

» Jdl
Anard Kyma' ,,_.._.'..,

T

-u'lﬂ"d
4%

Regional of
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-

U Pollution Control Bousd

| | Dared @ 26 08 2020
CONDITIONS OF CONSENT

This consent is vali ; _

2' ‘Ib ui“““‘qct E ! i Tap B as . y G -
approval huillh‘mx&:::&::;'{fﬂ:“: l“';'f‘i!_“kl% and quantity mentioned above. Industry shall obtain priar

' vy modilication in product/ process /tuel/ pl; okt T -

consent would be decemed void, 1 . ¢t/ process /fucl plant machinery failing which

3(n The maxi wite ol s . .

(1) “‘Wklummum rate ol emission of flue gas should not be more than the enmussicn norms for the

L 4 [Nl |

3(b)  Air Pollution Source Details,

- S

" SIS, ______Air Pollution Source Details |
S.No Air Polution | Type of Fuel Stack No. Parameters I,, Heicht
. Souree e i il ~
1 Brick Kiln | Coal & Wood 1 Particulate | 30.0 Meter
Stack - Matter from Ground
, b Level '.
3(c) The cmissimjs by various stacks into the environment should be as per the norms ot the Board .
- Emission Quality Details Detail P _ ’
S_Nn S:[“cl{ No - P:ll".ll'lltf'ti'.'l" : St:_lnd:lnl ____;
4. Quantity of other pollutants should also be as per the norms prescribed by the Board MOQEF & CC or
otherwise mandatory .
proposed by the industry and

nt for air pollution control system and monitoring .as

S, The equipme
approved by the Board should be installed in their premises itself .
equipments should be done oaly by

The modification or installation in the existing pollution control

6.
prior approval of Board .
¢ The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board MoEE &
CC/or otherwise mandatory . ' | ‘
8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of tae Board \MOE!
N

& CCl/or otherwise mandatory .

2. The unit should submit the stack emissions monitoring report within one month from issuance «
consent order along with the point wise compliance report ot the consent order . Further quarter
monitering report should be submitted . | '

Specific Conditions:
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1. TS SURREIE O operate s

pastt-Ranpur Diehat, \Wsued to M/S SHAKTI BRICK FIELD. Maukhash, Bhognipur, Macha.

> udustny ghatl ensue W . '
: i]:l\‘ﬁ‘tfl : R ense to dey ¢lop green belt as per Head office order no.H164057220/201802 Dated

Bk Nl shall ensue 1o ol
et Process el plant machinery,

':ll: rfﬁ;}\?t} “":‘m}l abide by di}"t‘ﬂ‘lim;s 2iven by Hon'ble Supreme Court, Hon’ble High Court.
PN . h i‘ﬂ‘ (‘Qf““‘l l‘ﬂll}illm\ Control Board and Uttar Pradesh Pollution Control Board for
pretaviion and satepnand of environment from time to time. | |

Y- BUeh Kl is divected o comply with the conditions mentioned in environmental clearance issued
by competent antharit |
o.Brich Nilns shall not use hazardous wastes like spent organic solvent, oily residue, pet coke. filter
PrEss vk, and other wastes like plastic, rubber, leather cutting etc. as fuel. _
TReek Kl shall provide permission to this office issued by Zila panchayat and Mining within three
month o the date ot issue of this consent to operate. _
Rlndustey shall ensure to ¢oply the Hazardous and other Wastes (Management, Handling and
Transboundary Movement) Rules, 2016. :
Q. Brick Kiln shall be operated in such a manner that'ambient air quality should not be adversely
atlected, and no complaints should be raised by the public.. _ g
10, The Brick Kiln must ensure to comply of prescribed emission standards ﬂS_I‘IDIIﬁ‘Eg by ministry of
Environment and torest. Government of India via Serial no. 74 of Schedule-I in notitication no. GSR
S43(E) dated 22.07.2009 issued under Environment (Protection) Act,, 1986. *
1 1. The Brick Kiln shall ensure to comply the notification issued under the Environment (Protection)
Act.. 1986. |
12.The Brick Kiln shall ensure to install lighting arvestor as per the PWD norms ot any other
standard desien for Brick kiln to avoid the damage to stack due to Ii:.;_htipg*almck.
13.C -.:-mpliauE-.: report (o this consent order must be sent to this office within two month. _
14.The Brick Kiln should regularly operate and maintain Air Pollution Control system (A PCS) so
that it meet stipulated standards. ‘ _ ‘ LI
15.Brick Kiln Shall ensure to comply the Notification issued from time to time regarding utilization
of Ny ash. ' _ . , o1
16.Brick Kiln shall ensure use at least 20 present Bio-Briquettes as a fuel in compliance of direction
issued by member Secretary UPPCB vide letter no. H14586/C-6/NGT/Sa-208/18 dated 05.01.18.
1 7 Brick Kiln shall submit the site verification report from the revenue department within one month
failing which this CTO may be revoked. ; _ ‘ l
18 Brick kiln owner shall ensure to All the moving arca around the main Brick Kiln should be paved
with the brick to minimize the fugitive dust emission from the Brick Kiln operations.
19. Brick kiln owner shall ensure to that the dust not to accumulate all around the Brick Kijn

aln prior approval betore making any modification in

Issued with the permission of competent authority , "

For and on behalf of U.P, Pollution Control Board .

bt Ll il
Anand Kumar l..:nl:':'r:u -i::-'d
Anand s M

LR R R

Regional officer
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ANNEXURE-R-3

VST . S1.Ud.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

I1.50.-21.Te.-31.-22022022-233662
CG-DL-E-22022022-233662

AETETIOT
EXTRAORDINARY
AT |1—EvE 3—I9-T0e (i)
PART I1—Section 3—Sub-section (i)

fFE F THAT
PUBLISHED BY AUTHORITY

|, 140] T3, faeett, HTeETT, BEL 22, 2022/ 3, 1943
No. 140] NEW DELHI, TUESDAY, FEBRUARY 22, 2022/PHALGUNA 3, 1943

IITELT, A 3R TAGTY TREAT AT
srfarg=aT
7% faeelt, 22 weadt, 2022

qrFLA. 143(3).—Fea 1T TChRT, TTEr (F2e07) sferfaae, 1986 (1986 =T 29) #t €T 6 3T
T 25 FIT I&T AThAT 1 TINT Fd gU, A0 (Feq) Afafaaw, 1986 T ST Hevad F3d gr
Ferferfaa s aamdt g, sroIie-

1. fered AT ST 9N
(1) == =T 7 9iereq T g=iEwor (F2eAor) geree e, 2022 2
(2) & TASTIA § I SHTAH T 6l aE § AR 24|

2. T (F2erT) AW, 1986 ¥, Sqg=i-1 §, # €. 74 9T @AY & w0+ W Aeforiea gfafs &
T@T SO, AT -

74" | fewg | e & ot § fAfaga aard 250 fAefma/maTa3
=T it =AaH FATS (WSl HT afehd aTFe) 14 H1eT (AT ©ewy o

FT A FH 7.5 Hiew)
- 9T &Har 30,000 == wfafed & w9 16 H1eT (AT wehyg o

. T oT 30,000 £z 4T R FawEw | 7 0 9 8.5 H1)

1259 G1/2022 1)
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TRt it =IAaH FATS (WSl T afehd qT%e % FATaT)
2T &7¥ar 30,000 22 IiAfad & F7 24 HYex
AgT &ar 30,000 2= Wi faw % awra v sAfe 27 Hrex

froatfora -

10.

11.

12.

Tt T E= Wi T Fae FRT-997 T 16 3T Fieawer AT F ATT B Kl AT S 99T § So F &7 §
T ATFHIde T8 & ISTART ol SATHIT &T SITUIAT S 7 ATLAAT § LT AR FT qTeAT AT
L

e 22 9 ST RRT-SRT aefeis a7 afédher e a7 32 a9 | S99 % &9 ¥ qTEte YTHaE 19
(FTUASTT) o ITANT &1 9199 q5l F2 72 8, Ivg (F) T a2 % 10 Foreft & e & Raq wgi &
AT § U a9 (ST 36 Fe T Tguor Rg=7or e gy TAma o) (@) =7 &5 & forw &v a9 fir
aafyr F fiar F-sw s a7 aféwer omwe & gfafda frar stroar ar foast 1 Soger 52
AT § TG K ®T H 6T S0 THF AT, UH ATHAT § ST&T hes 1T TG0 {F=0r /a7
sguoT f==rr ave/sguer fReErer gfRfaat aiaeer & forg srent & g9a-HA Rgiia & 2, a8t
UH 19T TATAT BT

T 22 g Fae AqHIRT 287 59 o ar2qE IrHaE T, FAe, S99 TSt /AT FU Auiedt
T ITANT FA| UE Fleh, A/ CATREH/ALATER AT(ACE & ITANT =l AT 2 AGT Hl Tal af
ST

IS i T F e Feia aguer e arE gy Meiid ATIeSi/EnEar § Aqar se-9g
TATAT AT (A€ BT 3T IehmIH) T AT 3T

Afeea st (frow) & g 4% CO, 9% | vy it S fAeafertera 8:

frow (grarer) = (fom@ETed) X 4%)/ (s & Jrfod CO, #1 %, Atiad CO2 F 919« | = 4%
FrE AT T T2i| et i FAr8 (e #) ff H= 14 QO3 7 (S2f Q kg/hr § SO, Ie=iA
TX E) BT TIERTId il SITUI, ST SATeha ™ &I &0 HTH § of Tal|

22 AET & AATEl T FAl % a0 | 0.8 6. #Y. &t = T 9% wriua foram ST Ffeu) 5T
ST A= FrE/aguer s afmtaat smEmw, SaaeT q9a, S FEEl, e e
TATIR T fAhedT T 019 Tad gU #Td ATIES! &l 9% a47 96 2l

et &= 7wt & ofdeF g ¥ a9 F oy wieEr <2 wel 8 FW S0 UF e f @ 0
g2 gt &1 wrrfua T ST =R

22 gl HI HATed 1T TG (HFA0T FE/IgU0T =07 qiofadt grr Haiid S Jiea1/aaaT
e[ IeeSie (=TT fRerT-fAaert &1 I F2A1 Rl

Tz gt & e areht v &t Sz avme § St afiew 3 s € seaare R st

22 9g ¥ ST a9 % forw St it S aret oy v e % foro w@afia e/ e g w
GA (AT Aigd SaTerd STresneon & T SAaed AqHET qTeq o7 ST

22 WET AITo® A8 AT HT o Fod ATA/Zel & A & (o0 TN &l ST ATAT HEoh Taht
GEC

Fodf HTA/SET % T % ST ATge1 T T ATTT”

[T, /. #1-15017/35/2007-HTde=e7]
qLLT ITA TTETE, 9L af= e
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[9TT H—w=ve 3(i)] ST 3T TSI ; STETETLOT

feroqur :

I A% 9 % TS99, TETE, 9N |, g 3, IU-9ve (i) § g 19 799, 1986 &
T, 844 (31) FIRT THRIIAT T TT I ¥ 04 TFqas, 2021 FT AFEg==T ararH. 724 ()
g sifaw are genfaa 3w o

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2022

G.S.R. 143(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:—

1. Short Title and commencement: -

(1) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In

the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at SI. No. 74, the

following entry shall be substituted, namely: -

74

Brick Particulate matter in stack emission 250 mg/Nm?
Kilns Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
from loading platform)
- Kiln capacity equal or more than 30,000 bricks per day 16 m (at least 8.5m
from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 24'm
- Kiln capacity equal or more than 30,000 bricks per day 27m

Notes :

All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design
laid down by the Central Pollution Control Board for monitoring of emissions.

Particulate Matter (PM) results shall be normalized at 4% CO, as below:

PM (normalized) = (PM (measured)x 4%)/ (% of CO, measured in stack), no normalization in case
CO, measured > 4%. Stack height (in metre) shall also be calculated by formula H=14Q°%* (where
Q is SO, emission rate in kg/hr), and the maximum of two shall apply.
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10.

11.

12.

Note :

Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit
orchards. State Pollution Control Boards/Pollution Control Committees may make siting criteria
stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
etc.

Brick kilns should be established at a minimum distance of one kilometre from an existing brick
kiln to avoid clustering of kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pollution Control Committees.

The ash generated in the brick kilns shall be fully utilized in-house in brick making.

All necessary approvals from the concerned authorities including mining department of the
concerned State or Union Territory shall be obtained for extracting the soil to be used for brick
making in the brick kiln.

The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads.

Vehicles shall be covered during transportation of raw material/bricks”.
[F. No. Q-15017/35/2007-CPW]
NARESH PAL GANGAWAR, Addl. Secy.

The principle rules were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-
section (i) vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide
number G.S.R. 724(E), dated the 04" October, 2021.
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ANNEXURE-R-4

‘Revised for appearance’
ITEM NO.42 COURT NO.10 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No. 18213/2021

(Arising out of impugned final judgment and order dated 17-02-2021
in OA No. 1016/2019 passed by the National Green Tribunal)

NCR BRICK KILN ASSOCIATION Petitioner(s)
VERSUS

CENTRAL POLLUTION CONTROL BOARD & ORS. Respondent(s)

WITH

Diary No(s). 20331/2021 (XVII)
Diary No(s). 7535/2021 (XVII)
Diary No(s). 7667/2021 (XVII)
Diary No(s). 7670/2021 (XVII)
Diary No(s). 23486/2021 (XVII)
Date : 08-04-2022 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE K.M. JOSEPH
HON'BLE MR. JUSTICE HRISHIKESH ROY

For Petitioner(s) Mr. Nidhesh Gupta, Sr. Adv.
Ms. Pallavi Singh, Adv.
Ms. Japneet Kaur, Adv.
Ms. Vriti Gujral, Adv.
Mr. G. Balaji, AOR

Mr. Sanjay Rathi, Adv.

Mr. Ekansh Bansal, Adv.
Mr. Vibhav Mishra, Adv.
Mr. Parmanand Gaur, AOR

Mr. Neeraj Kumar Jain, Sr. Adv.
Mr. Sanjay Singh, Adv.
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Mr. Aniket Jain, Adv.

Mr. Umang Shankar, AOR
Mr. Subodh Gupta, Adv.
Mr. Deepak Gupta, Adv.

Mr. S. P. Singh, Sr. Adv.

Mr. Omveer Bhati, Adv.

Mr. Mukesh Kumar Singh, Adv.

M/S. Mukesh Kumar Singh and Co., AOR
For Respondent(s)

Mrs. Swarupama Chaturvedi, AOR

Ms. Saumya Yapoor, Adv.

Ms. Himanshi Goel, Adv.

Mr. Pradeep Misra, AOR

Mr. Daleep Dhyani, Adv.

Mr. Suraj Singh, Adv.

Mr. Manoj Kr. Sharma, Adv.

Mr. Bhuwan Chandra, Adv.

Mr. Sanjay Kumar Visen, AOR

Ms. Pooja Dhar, AOR

Mr. Varinder Kumar Sharma, AOR

Mr. Rohan Thawani, Adv.

Ms. Pooja Dhar, Adv.

Ms. Gunjan Ahuja, Adv.

Mr. Pratul Pratap Singh, Adv.

UPON hearing the counsel the Court made the following
ORDER

After hearing the learned counsel on behalf of the
parties which includes Shri Rohan, learned counsel, we are of
the view that the following order is required to be passed
keeping in view, undoubtedly, the interest of the environment,
and factoring in both the interests of the persons who are

running the brick kiln industry and the employees who would be
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working therein.

We bear in mind the averments in the affidavit dated
25.03.2022 filed by the Central Pollution Control Board.
Therein, in para 7, it is stated that 2164 units, which are
located in Uttar Pradesh and Haryana, have been on inspection
found to have zig zag technology in place. But Shri Rohan,
learned counsel for the applicant before the National Green
Tribunal, would point out that about 115 out of them did not
have the consent to operate. We further take into
consideration again what is pointed out by Shri Rohan that out
of 2164 units, about 221 units have not admittedly declared
their production capacity.

Therefore, those units which have the consent to operate
and have also declared the production capacity out of the
2164, are permitted to operate subject to the following
conditions. In other words, we make it clear that those out
of 2164 units, which have not obtained consent to operate and
those units which have not declared their production capacity,
shall not be permitted to operate.

The permission to operate will be subject to the

following conditions:
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(1) The production will be permitted only subject to the
units complying with notification dated 22.02.2022. For
the sake of clarity, we quote the same:

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE NOTIFICATION
New Delhi, the 22" February, 2022

G.S.R.143(E).-In exercise of the powers conferred by
sections 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986), the Central Government hereby makes the
following rules further to amend the Environment
(Protection)Rules, 1986, namely:—

1. Short Title and commencement: -

(1) These rules may be called the Environment (Protection)
Amendment Rules, 2022.

(2) They shall come into force on the date of their
publication in the Official Gazette.

2.In the Environment (Protection) Rules, 1986, in the
SCHEDULE-I, for entry at S1. No. 74, the following entry
shall be substituted, namely: -

"74 Brick Particulate matter in | 250 mg/Nm?
Kilns stack emission

Minimum stack height
(Vertical Shaft Brick

Kilns)
-Kiln capacity less 14 m (at
than 30,000 bricks per least 7.5m
day from loading
platform)
-Kiln capacity equal 16 m (at
or more than 30,000 least 8.5m
bricks per day from loading
platform)

Minimum stack height
(other than Vertical
Shaft Brick Kilns)
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-Kiln capacity less 24 m
than 30,000 bricks per
day

-Kiln capacity equal or 27 m
more than 30,000 bricks
per day

Notes:

1.Al11 new brick kilns shall be allowed only with zig-zag
technology or vertical shaft or use of Piped Natural Gas
as fuel in brick making and shall comply to these
standards as stipulated in this notification.

2.The existing brick kilns which are not following zig-zag
technology or vertical shaft or use Piped Natural Gas as
fuel in brick making shall be converted to zig-zag
technology or vertical shaft or use Piped Natural Gas as
fuel in brick making within a period of (a) one year in
case of kilns located within ten kilometre radius of non-
attainment cities as defined by Central Pollution Control
Board (b) two years for other areas. Further, in cases
where Central Pollution Control Board/State Pollution
Control Boards/Pollution Control Committees has separately
laid down timelines for conversion, such orders shall
prevail.

3.A11 brick kilns shall use only approved fuel such as
Piped Natural Gas, coal, fire wood and/or agricultural
residues. Use of pet coke, tyres, plastic, hazardous waste
shall not be allowed in brick kilns.

4 .Brick kilns shall construct permanent facility (port
hole and platform) as per the norms or design laid down by
the Central Pollution Control Board for monitoring of
emissions.

5.Particulate Matter (PM) results shall be normalized at
4% CO02as below:PM (normalized) = (PM (measured)x 4%)/ (%
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of CO2measured 1in stack), no normalization 1in case
CO2measured = 4%. Stack height (in metre) shall also be
calculated by formula H=14Q0.3(where Q is SO2emission rate
in kg/hr), and the maximum of two shall apply.

6.Brick kilns should be established at a minimum distance
of 0.8 kilometre from habitation and fruit orchards. State
PollutionControl Boards/Pollution Control Committees may
make siting criteria stringent considering proximity to
habitation, population density, water bodies, sensitive
receptors, etc.

7.Brick kilns should be established at a minimum distance
of one kilometre from an existing brick kiln to avoid
clustering of kilns in an area.

8.Brick kilns shall follow process emission/fugitive dust
emission control guidelines as prescribed by concerned
State Pollution Control Boards/Pollution Control
Committees.

9.The ash generated in the brick kilns shall be fully
utilized in-house in brick making.

10.A11 necessary approvals from the concerned authorities
including mining department of the concerned State or
Union Territory shall be obtained for extracting the soil
to be used for brick making in the brick kiln.

11.The brick kiln owners shall ensure that the road
utilized for transporting raw materials or bricks are
paved roads.

12.Vehicles shall be covered during transportation of raw
material/bricks”.

[F. No. Q-15017/35/2007-CPW]
NARESH PAL GANGAWAR,Addl. Secy.

Note : The principle rules were published in the Gazette
of India, Extraordinary, Part II, Section 3, Sub-section
(i) vide number S.0. 844(E), dated the 19th November, 1986
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and lastly amended vide number G.S.R. 724(E), dated the
04t" October, 2021”
(2) The officers of both Central Pollution Control Board and
the State Pollution Control Boards shall conduct surprise
inspections without any notice and warning to the persons
running the units from time to time to ensure that the
production is being carried out in terms of the aforsaid

notification.

(3) Production will be further subject to the condition that
it will be 1limited to the production capacity as per the
consent granted by the respective State Pollution Control
Boards as has been in fact documented in the compliance
affidavit dated 06.04.2022 (Annexure R2) filed by respondent
No. 2.

As an example, we would take the case of M/s. Shiv Brick
Field, Pura Mahadev, Bagpat. Production will be limited to
six lakhs for this unit. In similar vein other units will be
entitled to undertake production, as per the consent granted
by State Pollution Control Board in the affidavit which is

filed by the Pollution Control Board.
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(4) The persons running the units shall report at the end of
every cycle, the actual total production which has been
carried out in their units (arising out of each cycle) to the
respective State Pollution Control Boards. The State
Pollution Control Boards shall promptly intimate the Central
Pollution Control Board, the said figures and on the date of
the next hearing, the Central Pollution Control Board will
produce a chart showing the production so that the Court may
analyse as to whether there is a violation of this Court’s

order.

(5) The Central Pollution Control Board and the State
Pollution Control Board will monitor the impact of the
pollution which is generated as a result of the units being
permitted to operate, and actually carrying out the production

in such form as is measurable.

List the matters on 06" May, 2022.

(NIDHI AHUJA) (RENU KAPOOR)
AR-cum-PS BRANCH OFFICER
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ITEM NO.42 COURT NO.10 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No. 18213/2021

(Arising out of impugned final judgment and order dated 17-02-2021
in OA No. 1016/2019 passed by the National Green Tribunal)

NCR BRICK KILN ASSOCIATION Petitioner(s)
VERSUS

CENTRAL POLLUTION CONTROL BOARD & ORS. Respondent(s)

WITH

Diary No(s). 20331/2021 (XVII)

Diary No(s). 7535/2021 (XVII)

Diary No(s). 7667/2021 (XVII)

Diary No(s). 7670/2021 (XVII)

Diary No(s). 23486/2021 (XVII)

Date : 08-04-2022 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE K.M. JOSEPH
HON'BLE MR. JUSTICE HRISHIKESH ROY

For Petitioner(s)
Mr. Sanjay Rathi, Adv.
Mr. Ekansh Bansal, Adv.
Mr. Vibhav Mishra, Adv.
Mr. Parmanand Gaur, AOR

Mr. Neeraj Kumar Jain, Sr. Adv.
Mr. Sanjay Singh, Adv.

Mr. Aniket Jain, Adv.

Mr. Umang Shankar, AOR

Mr. Subodh Gupta, Adv.

Mr. Deepak Gupta, Adv.

Mr. G. Balaji, AOR
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Mr. S. P. Singh, Sr. Adv.

Mr. Omveer Bhati, Adv.

Mr. Mukesh Kumar Singh, Adv.

M/S. Mukesh Kumar Singh and Co., AOR
For Respondent(s)

Mrs. Swarupama Chaturvedi, AOR

Ms. Saumya Yapoor, Adv.

Ms. Himanshi Goel, Adv.

Mr. Pradeep Misra, AOR

Mr. Daleep Dhyani, Adv.

Mr. Suraj Singh, Adv.

Mr. Manoj Kr. Sharma, Adv.

Mr. Bhuwan Chandra, Adv.

Mr. Sanjay Kumar Visen, AOR

Ms. Pooja Dhar, AOR

Mr. Varinder Kumar Sharma, AOR

Mr. Rohan Thawani, Adv.

Ms. Pooja Dhar, Adv.

Ms. Gunjan Ahuja, Adv.

Mr. Pratul Pratap Singh, Adv.

UPON hearing the counsel the Court made the following
ORDER

After hearing the learned counsel on behalf of the
parties which includes Shri Rohan, learned counsel, we are of
the view that the following order is required to be passed
keeping in view, undoubtedly, the interest of the environment,
and factoring in both the interests of the persons who are
running the brick kiln industry and the employees who would be
working therein.

We bear in mind the averments in the affidavit dated

25.03.2022 filed by the Central Pollution Control Board.
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Therein, in para 7, it is stated that 2164 units, which are
located in Uttar Pradesh and Haryana, have been on inspection
found to have zig zag technology in place. But Shri Rohan,
learned counsel for the applicant before the National Green
Tribunal, would point out that about 115 out of them did not
have the consent to operate. We further take into
consideration again what is pointed out by Shri Rohan that out
of 2164 units, about 221 units have not admittedly declared
their production capacity.

Therefore, those units which have the consent to operate
and have also declared the production capacity out of the
2164, are permitted to operate subject to the following
conditions. In other words, we make it clear that those out
of 2164 units, which have not obtained consent to operate and
those units which have not declared their production capacity,
shall not be permitted to operate.

The permission to operate will be subject to the

following conditions:

(1) The production will be permitted only subject to the
units complying with notification dated 22.02.2022. For

the sake of clarity, we quote the same:

11
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE NOTIFICATION
New Delhi, the 22" February, 2022

G.S.R.143(E).-In exercise of the powers conferred by
sections 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986), the Central Government hereby makes the
following rules further to amend the Environment
(Protection)Rules, 1986, namely:—

1. Short Title and commencement: -

(1) These rules may be called the Environment (Protection)
Amendment Rules, 2022.

(2) They shall come into force on the date of their
publication in the Official Gazette.

2.In the Environment (Protection) Rules, 1986, in the
SCHEDULE-I, for entry at S1. No. 74, the following entry
shall be substituted, namely: -

"74 Brick Particulate matter in | 250 mg/Nm?
Kilns stack emission

Minimum stack height
(Vertical Shaft Brick

Kilns)
-Kiln capacity less 14 m (at
than 30,000 bricks per least 7.5m
day from loading
platform)
-Kiln capacity equal 16 m (at
or more than 30,000 least 8.5m
bricks per day from loading
platform)

Minimum stack height
(other than Vertical
Shaft Brick Kilns)

-Kiln capacity less 24 m
than 30,000 bricks per
day

-Kiln capacity equal or 27 m
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more than 30,000 bricks
per day

Notes:

1.A11 new brick kilns shall be allowed only with zig-zag
technology or vertical shaft or use of Piped Natural Gas
as fuel in brick making and shall comply to these
standards as stipulated in this notification.

2.The existing brick kilns which are not following zig-zag
technology or vertical shaft or use Piped Natural Gas as
fuel in brick making shall be converted to zig-zag
technology or vertical shaft or use Piped Natural Gas as
fuel in brick making within a period of (a) one year in
case of kilns located within ten kilometre radius of non-
attainment cities as defined by Central Pollution Control
Board (b) two years for other areas. Further, in cases
where Central Pollution Control Board/State Pollution
Control Boards/Pollution Control Committees has separately
laid down timelines for conversion, such orders shall
prevail.

3.A11 brick kilns shall use only approved fuel such as
Piped Natural Gas, coal, fire wood and/or agricultural
residues. Use of pet coke, tyres, plastic, hazardous waste
shall not be allowed in brick kilns.

4.Brick kilns shall construct permanent facility (port
hole and platform) as per the norms or design laid down by
the Central Pollution Control Board for monitoring of
emissions.

5.Particulate Matter (PM) results shall be normalized at
4% CO02as below:PM (normalized) = (PM (measured)x 4%)/ (%
of CO2measured in stack), no normalization in case
CO2measured = 4%. Stack height (in metre) shall also be
calculated by formula H=14Q0.3(where Q is SO2emission rate
in kg/hr), and the maximum of two shall apply.

6.Brick kilns should be established at a minimum distance

13




131
66

CA Diary No. 18213/2021 etc.

of 0.8 kilometre from habitation and fruit orchards. State
PollutionControl Boards/Pollution Control Committees may
make siting criteria stringent considering proximity to
habitation, population density, water bodies, sensitive
receptors, etc.

7.Brick kilns should be established at a minimum distance
of one kilometre from an existing brick kiln to avoid
clustering of kilns in an area.

8.Brick kilns shall follow process emission/fugitive dust
emission control guidelines as prescribed by concerned
State Pollution Control Boards/Pollution Control
Committees.

9.The ash generated in the brick kilns shall be fully
utilized in-house in brick making.

10.A11 necessary approvals from the concerned authorities
including mining department of the concerned State or
Union Territory shall be obtained for extracting the soil
to be used for brick making in the brick kiln.

11.The brick kiln owners shall ensure that the road
utilized for transporting raw materials or bricks are
paved roads.

12.Vehicles shall be covered during transportation of raw
material/bricks”.

[F. No. Q-15017/35/2007-CPW]
NARESH PAL GANGAWAR,Addl. Secy.

Note : The principle rules were published in the Gazette
of India, Extraordinary, Part II, Section 3, Sub-section
(1) vide number S.0. 844(E), dated the 19th November, 1986
and lastly amended vide number G.S.R. 724(E), dated the
04" October, 2021”

(2) The officers of both Central Pollution Control Board and
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the State Pollution Control Boards shall conduct surprise
inspections without any notice and warning to the persons
running the units from time to time to ensure that the
production is being carried out in terms of the aforsaid

notification.

(3) Production will be further subject to the condition that
it will be 1limited to the production capacity as per the
consent granted by the respective State Pollution Control
Boards as has been in fact documented in the compliance
affidavit dated 06.04.2022 (Annexure R2) filed by respondent
No. 2.

As an example, we would take the case of M/s. Shiv Brick
Field, Pura Mahadev, Bagpat. Production will be limited to
six lakhs for this unit. In similar vein other units will be
entitled to undertake production, as per the consent granted
by State Pollution Control Board in the affidavit which is

filed by the Pollution Control Board.

(4) The persons running the units shall report at the end of
every cycle, the actual total production which has been

carried out in their units (arising out of each cycle) to the

15
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respective State Pollution Control Boards. The State
Pollution Control Boards shall promptly intimate the Central
Pollution Control Board, the said figures and on the date of
the next hearing, the Central Pollution Control Board will
produce a chart showing the production so that the Court may
analyse as to whether there is a violation of this Court’s

order.

(5) The Central Pollution Control Board and the State
Pollution Control Board will monitor the impact of the
pollution which is generated as a result of the units being
permitted to operate, and actually carrying out the production

in such form as is measurable.

List the matters on 06" May, 2022.

Sd/- Sd/-
(NIDHI AHUJA) (RENU KAPOOR)
AR-cum-PS BRANCH OFFICER

\TRUE COPY//
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ANNEXURE-R-5
Item No. 23 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 596/2022
Deepa Pal Applicant
Versus

State of U.P. &Ors. Respondent(s)
Date of hearing: 21.12.2023

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC)

ORDER

1. Allegation in this original application is in respect of illegal
operation of Shakti Brick field. Hence, said project proponent is required

to be impleaded as respondent.

2. Accordingly, we implead the above project proponent as respondent
no.1:-
(i) Shakti Brick field in village Mau Khas Vikas Khand, Amroha,

Tehsil Bhognipur, District Kanpur Dehat, Uttar Pradesh.

3. Let notice be served upon the above impleaded project proponent.

4. It will be opened to the newly added respondent to obtain a copy of
the report either through website of the NGT or from Counsel for UPPCB

and file response to the said report within a period of four weeks.

5. List on 12.02.2024.

Prakash Shrivastava, CP

1
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Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM
December 21, 2023
Original Application No. 596/2022

\TRUE COPY//
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ANNEXURE-R-6

FEASIBILITY REPORT

C.B.R.l. TECHNOLOGY

ON
POLLUTION CONTROL IN BRICK
KILNS-ZIGZAG FIRING TECHNOLOGY IN
NATURAL AND HIGH DRAUGHT BRICK KILNS

e

TEAM ENERGY SYSTEMS

Authorised Licensee
Central Building Research Institute (C.B.R.I)
Roorkee-247667

Noida: Chandigarh:

286-287 Ecotech -1, extention SCO 87, lind Floor,

Near Kasna, Greater Noida — 201306 Sector 4, Panchkula 134 112
Mob.: 092133-94753, 093359-77744

TEAM ENERGY SYSTEMS
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This Feasibility Report belongs to

M/S SHAKTI BRICK FIELD.
VILL. MAU KHAS,MANCHA,
TEHSIL BHOGNIPUR,DISTRICT KANPUR DEHAT(U.P.)

Dimension of High Draught Kiln

. Kiln Dimensions

- Length (Island)
- Width (Trench)

- Height
- Chamber
- No Of Paya

. -Draught
- Discharge Capacity

- Fan

- Number of feeding:

holes in one row

. Chimney Details

- Height

. Cleaning interval

of well and flue

ducts (proposed)

. Coal Consumption

in one day (expected)

- Average

76800mm
7500 mm

3300 mm
74 (Approx.)
13

50 mm water gauge

425 cum

11

40500 mm
One in fortnight

9-10 tonne per 1 lac bricks

TEAM ENERGY SYSTEMS
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CENTRAL BUILDING RESEARCH INSTITUTE, ROORKEE - 24767
TECHNOLOGY ON POLLUTION CONTROL IN BRICK KILNS-ZIGZAG

FIRING TECHNOLOGY IN NATURAL AND HIGH DRAUGHT BRICK KILNS

INTRODUCTION:

The growth of industrial, commercial and residential sector in our country is closely
linked with the rate of production of important building materials, namely 'Bricks'.
There are about 40000 fixed chimney brick kilns in India. The annual turnover of the
brick industry is estimated to be Rs. 8000 crores.

The problems of brick kiln Industry are closely connected with the issue of
sustainable development, energy efficiency and environment friendliness. The
government of India has notified that solid particle emissions from brick kiln should
not exceed 250 mg/Nm3 shortly. With these provisions, Large number of Fixed
chimney Bull Trench kilns have to change over to Zigzag type of firing with natural or

high draught design brick kiln.

Appreciating the concern for environment friendly brick production, Central Building
Research Institute, Roorkee has designed and developed following for brick kiln

industry:

e Design of Gravitational settling Chamber for existing fixed chimney brick kilns.

e Design of zigzag firing technology with natural and high draught.

CBRI has perfected both the designs by actually installing them at brick kilns across
India. The performance of both the designs are under constant observation. Several
kiln owners, journalists and environmentalists have witnessed the successful

performance of our designs.

TEAM ENERGY SYSTEMS

/3
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1.2 EXECUTIVE SUMMARY

Team Energy Systems is authorised licensee of central building Research
Institute(C.B.R.I.) Roorkee, a constituent establishment of CSIR,New Delhi. Team
Energy Systems has been serving brick kiln industry for 18 years. Our endeavours has
been for efficient technology in brick kiln industry. We have been constantly working with
brick kiln owners associations for better combustion practices resulting in minimising fuel
consumption and environment friendly technologies.

The scope of work for this project is outlined as follows:

e Taking dimensions of brick kiln including size of tunnels, no of holes and size of
island.

e Providing detailed design and drawings for zigzag firing technology as per kiln
size.

e Guidance to brick kiln owner regarding construction of kiln and zigzag firing

Fixed Chimney Bull's Trench Kiln:

Initially Bull Trench Kilns had movable metallic chimneys which were banned through an
MOEF notification in 1996. The conversion to Fixed Chimney Bull Trench Kilns reduced
the particulate matter as well as fuel use compared to moving chimney Bull Trench
Kilns. Due to better combustion and fuel saving, most of brick kilns have converted their
kilns to Fixed Chimney Bull Trench Kiln.

Fixed Chimney Bull Trench Kiln has a fixed chimney which is constructed at the Center
of the kiln and is connected to various chambers through a central smoke tunnel. The
central tunnel is then connected to approach tunnels and flue holes to different
chambers of the kiln. The chamber which is under fire is connected to the central tunnel
while other chambers are disconnected by using dampers. In this way the flue gases
from the chamber under fire are removed by the chimney. The provision of chimney
helps to create natural draught so that fresh air may enter the kiln to burn coal and
produce heat.

Fixed Chimney Bull Trench Kiln also suffers from incomplete combustion of fuel
indicated by high CO2 and CO concentration in flue gases. The emission through the
chimney are primarily black in appearance due to unburnt particles besides obnoxious
flue gases like SO2 and NO2, Moreover ,the thick black smoke and SO2 emission were
more during the charging time and during idle time, almost grey smoke was emitted.

TEAM ENERGY SYSTEMS
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Along with high energy consumption and emission an Fixed Chimney Bull Trench Kiln
also produces a low percentage of class 1 bricks. Almost 60% bricks are class 1 and
rest are class 2 and class 3. Non uniformity of temperature across the stack of bricks
result in difference in quality of bricks.

Z1G ZAG FIRING TECHNOLOGY:

The zigzag firing concept was first introduced by Central Building Research Institute in
the form of high draught kiln after thorough research by scientists on different kilns
across India. High draught kiln has a induced fan which creates the draught required for
fuel burning. The lack of electricity at most brick kilns sites became a major problem in
adopting this technology. Some brick kilns adopted zigzag firing in natural draught Fixed
Chimney Bull Trench Kiln. The natural draught zigzag kiln created better combustion but
high draught is more efficient.

The zigzag is an improved version of Fixed Chimney Bull Trench Kiln. The main
difference is the arrangement of bricks in chambers. The bricks are stacked in such a
manner to form distinct chambers(-2.5 meter long) and guide the air flow in a zigzag
path.Zigzag flow increases the air flow length and turbulence in the air,thereby resulting
in improved combustion and heat transfer rate and uniform temperature across the kiln
Cross section.

In zigzag kilns, powdered coal is fed through feeding holes in small quantities and fuel
feeding zone is six times longer than that of fixed chimney bull trench kiln. The longer
fuel feeding zone alongwith turbulence created by zigzag air movement helps coal
volatiles to mix with sufficient air thereby resulting in complete combustion and less
pollution.

) A Zigzag kiln emits-80% lower particulate matter and -85% lower Black carbon as
compared to Bull trench kilns, This is mainly because of better combustion of fuel
and settling of particulates in the kiln itself due to zigzag flow. Emission of CO2
and CO from the zigzag Kkiln is lower because of less consumption of fuel and
improved combustion,

) A Zigzag kiln consumes -20% less fuel as compared to fixed chimney bull trench
kiln because of better combustion and heat recovery.

[ll)  Zigzag firing kiln produces higher percentage of class 1 bricks

TEAM ENERGY SYSTEMS
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High draught zigzag firing kiln is a moving fire kiln in which the fire moves in a closed
rectangular circuit (central perimeter 120-140 meter) through the bricks stacked in the
annular spaces between the outer and the inner wall of the kiln.

2.

The chimney is usually of lower height (17-30 meter) and the kiln operates under the
draught provided by a fan which draws the flue gases from the kiln and discharges it
through the chimney. In the original design the chimney was located on one side of the
kiln and was connected with the kiln through underground tunnel. However, in the
modified designs the chimney is located at the centre of the kiln.

3.

The bricks are stacked in such a manner to form distinct chambers (-2.5 meter long) and
guide the air flow in a zigzag path. Zigzag flow increases the air flow length and
turbulence in the air, thereby resulting in improved combustion and heat transfer rate and
uniform temperature across the kiln cross section.

4

The kiln does not have a permanent roof and bricks stacked in the kiln are covered with a
layer of ash and brick dust, which acts as a temporary roof and inhibits the heat loss as
well as seals the kiln from leakages. The double layered outer wall with clay filled in
between also reduces the heat loss.

5

There are three distinct zones in an operating high draught zigzag kiln.

5.1 Brick firing zone where the fuel is fed and combustion is happening.

5.2 Brick preheating zone (in front of firing zone) where green bricks are stacked and are
preheated by the flue gases.

5.3 Bricks cooling zone (behind the firing zone) where fired bricks are cooled by the
cold air flowing into the kiln.

6.1 Airinlet: Air enters the kiln from back end of the cooling zone which is kept open to
allow air entrance.

6.2 Seal to guide flue gases: Front end of the preheating zone is sealed by a plastic
sheet to guide the flue gas to the chimney through the flue gas duct system.

Firing zone extends to three chambers (-7.5meter) and solid fuels like firewood,
agriculture residue atc are fed through the feed holes provided at the top of thekiln
continuously by a single fireman standing at the top of the kiln.

8
The fire travels a distance of 2 chambers (-5 meter) in 24 hours and fires 15,000 to
40,000 bricks daily. Fired bricks are unloaded from the front of the brick cooling zone (B
1) and an equivalent batch of green bricks is loaded ahead of the brick preheating zone
(B2)

TEAM ENERGY SYSTEMS



143
/8

HIGH DRAUGHT KILN

The Kiln is an archless, top fed, coal fired continuous kiln in which the fire follows a zig-
zag path. The kiln is divided into 32 chambers made through partition walls. Partition
walls are built with unfired bricks, which get burnt along with the bricks set in the
chamber, and are dismantled at the time of unloading bricks from the chamber. A
chamber holds 15,000 bricks and normally two chambers are burned to obtain an output
of 30,000 bricks per day. Overall dimensions of the kiln are 40.80 m x 18.90 m x 2.55 m.
Each firing circuit is completed in 16 days producing 4.8 lakh bricks. In a chamber
holding 15,000 bricks 18 feed holes are provided for feeding coal from top.

An induced draught fan located at the far end of the kiln creates draught. The
discharging capacity of the fan is 425 m3/minute. It is worked by a 12 kw motor. The
products of combustion, steam etc. are channelised through a system of flues and flow
of gases is suitably controlled through cap dampers over the flue holes located in the
outer wall. The damper shatft is provided with a hand wheel for easy operation from top
of the wall. When in full firing order, the kiln operates on a draught of 50 + 5 mm (wg).
During operation a very fast rate of fire travel of 17 to 18 metres per day is maintained
which is three times as fast as traditional Bull’s kiln. The kiln is highly fuel-efficient and
the thermal efficiency is comparable with modern Hoffmann and tunnel kilns of equal
capacities. Coal consumption is as low as 120 kg per thousand bricks (Calorific value
5,000 K cal/Kg). The Principal factors, which contribute to the attainment of high thermal

efficiency of this kiln, can be summarised as follows:

Use of powerful I.D. fan, the strong draught produced by it, creates turbulence, which

ensures efficient combustion of fuel through proper mixing of preheated air and fuel.

Fast removal of moisture from bricks in the drying and preheating chambers thus

preventing moisture condensation in any part of the kiln.

Maintenance of exhaust flue gas temperature at as low as 90 to 100 C ensuring

maximum recovery of heat from the waste gases.
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Specially designed pattern of brick setting ensuring uniform heat distribution within the
setting as well as fast rate of heat transfer from one chamber to the next.Induced high
draught within the kiln increases the length of preheating zone and decreases the size of
cooling zone, allowing for faster operation of kilnHigh draught increase flue gas heat

recovery hence increasing the preheating capacity of the kiln.

Induced high draught reduces the coal consumption and structural losses due to better
propagation of fire travel within the combustion zone.

A high draught bull trench kiln using ID fan is more efficient than a normal kiln with
natural draught in summer season when the ambient temperature is quite similar to the
temperature of the flue gases inside the chimney. The reduced temperature gradient
between the chimney flue gases and ambient air results in significant loss of pressure
and slow propagation of fire travel within the kiln heating zones. The ID fan increases
the draught inside the firing zone ensures substantial exhaust gases draught within the

kiln operational zones.

Benefits of new energy efficient technology:
1. Technical benefits

Fuel saving
Improvement in product quality
Increase in production
Reduction in raw material consumption v
Reduction in waste bricks
Monetary Benefits
3. Social Benefits

Improvement in working environment
Improvement in workers skill

4, Environment Benefits
Reduction in effluent generation

Reduction in Green House Gas emission such as CO2,NO2etc

Reduction in other emission such as SO2 etc
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.« ANNEXU|

01,GSTIN : 09AAACE6076H12ZI

An approved Laboratory from Ministry of Environment, Forest and Climate Change, Govt. of India, New Delhi

TEST

REPORT

NAME & ADDRESS OF [ M/s. Shakti Brick Field
CUSTOMER:
Kanpur Dehat (U.P.)

Stack Emission Brick Kiln_
3%

S: 11255

I'vpe of Sample #
_ Sample Registration No.
_ Sampling Method

| Village- Maukhas, Bhagnipur,

l_| lji ;n_ &
_Test Report No.

Issue Date of Test Repo

_Name of Location
Sample Collected By

_FORMAT NO. ECO/QS/FORMAT/12
TC 953922000004948F

| ECO/LAB/AS/398/4948/05/2022
rt_ | 28.05.2022

[ Brick Kiln Stack

| ELPL Representative

Date of Sample Collection 26.05.2022

Time of Sample

. 20P
S 1 VRN |, Collection 1 01.2¢ FM_ s’ M
1 -
Date of Sample Received | 27.05.2022 me. of Sample 10.30AM
_ _7____‘___{7_____ ol Received =S
| Start Date of Analysis 1 27.05.2022 e End Date of Analysis 27.05.2022 »
| Weather Condition [ Partially Sunny Sampling Duration 36 Min

Temperature: 25 + 2 °C

Environmental Condition e = =
- Hunjdl_ll\_: 56%

| Instrument Name & Lab Stack Kit e s
h—‘lue Gas Analyzer

Sample ID Code

LECO*’LAB'-I‘MS 05/2022

ECO/STK/HO/01 Cal.

Due

LS 0n22.032023
LD i l —
é;ggk'_belails B 1
| 1) Above the Ground Level 41.14
| (Meters) ' Ambient Temperature (°C) 36.0
[_Il)Above the Platform(Meters) 29.14
% Material of Stack RBC Stack Temperature (°C) 128.0
! Stack Attached Kiln Stack :;ls;de Diameter of Stack at sampling port 1.40 |
Capacity of Brick Kiln 23 Paya Cross Sectional Area of Stack (M?) 1.54 ‘
Shape of Stack Circular Velocity of Flue Gas (m/sec.) 2.68
Type of Fuel Used Coal & wood | Flow Rate of Flue Gas (Nm?¥/sec.) 4.127 |
2 . Gravitational Setting
I Fuel Consumption (Ton/ day) 2.5 Pollution Control Device Chambc; *_
[ ’ Uni Protoecl B enit Limit as per EC
\ S. No. Test Parameters nit 0 esults issued by MoEF & CC
‘ L. Particulate Matter (PM) | mg/Nm® | IS 11255:Part 1:1985 (Reaff.:2019) | 156.20 250.0

Statement of Conformity: Analyzed pa
Note:

I Test results relate to the items sampled & tested.

2. Test report shall not be reproduced except in full without approval of the laboratory.
3. The test samples will be disposed of after one Month from the date of issue of test report.

----End of Report--—

Verified By

B

rameters in ahove tested sample are within standard limit as per MOEF/CC Guidelines.

Authorized By

Reord -
wi ﬂanager P L

Second Floor Hal, House
Socor Aipay No. B-14,

Scanned by Scanner Go
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ECOMEN LaBo%k

Second Floor H

E-mail: contactus@ecomen.in, Website: www.ecome

R N ===,

all, House No. B-1/8. Sector-H, Alig
Phone No.

Bbries pvT LTD.

anj, Lucknow - 226 024
0522 - 4079201/2746282

n.in, CIN - U74210UP1989PTC010601, GSTIN : 09AAACEGO76H1ZI

ENSEEEDMEEi

LABORATORIES PVT LTI

An approved Laboratory from Ministry of Enviro

NAME & ADDRESS OF
CUSTOMER

— (UF)

. Lype of Sample o _\ﬁ“L!L“'2]‘L1 ;
| Sample Rgislrltiln No. it | 517 e

_ Sampling Method IS: 11255 it
. Date of Sample Collection | 24.03.0023

_ Date of Sample Received

 Start Date of Analysis_

_&uiher Condition TR

Environmental Condition

Sunny

Instrument Name & Lab ID | Stack Kit

_ 126032003 Time of Sample Received | 10.00 AM
2503.2023 2803

P——
Temperature: 25 + 2 °C
b llumidit&: 58 %

nment, Forest and Climate Change, Govt. of India, New Delhi

TEST REPORT

M/s. Shakti Brick Field
Maukhas, Macha
Bhognipur, Kanpur Dehat

Test Report No,

FORMAT NO. ECO/QS/FORMAT/12
ECOLAB/AS/517/5038/03/23

Issue Date of Test Report 28.03.2023
B YV S— Y —

Sample Collected By |
g:l‘i_mciol'_Sn_[nRIei'nllﬂ'li_on |

214 PM

ELPL Representative _

Sample 1D Code

— {

-

—( EndDateof Analysis 28032023 |
Sampling Duration 90.00 min |

Enviro Inst. 79-D-22/E1-106 (07.11.2023)

ECO/LAB/5038/03/2023

Stack Details N
1) Above the Ground Level(m) T 3810 : ) e
I Above the Platform(m) ' Ambient Temperature (°C) 31.0 B
Material of Stack RBC Stack Temperature (°C) 123.0 1
Stack Attached Brick Kiln Inside Diameter of Stack at sampling port 145
4, (m)
Capacity of Kiln 23 Paya | Cross Sectional Area of Stack (M?) 105, .
. Shape of Stack Circular | Velocity of Flue Gas (m/sec.) 2.56
Type of Fuel Used __Coal Flow Rate of Flue Gas (Nm?/sec.) 3.242
Fuel Consu mption(Ton/Day) 5.0 Pollution Control Unit Gravitational |
Limit as per EC
E No. | TEST PARAMETERS Unit PROTOCOL ”‘R‘;:“:“ RESULTS issued by
® MoEF/CC
1. Particulate Matter (PM) mg/Nm? IS 11255:Part 1:1985(Reaff.:2019) 10-1000 502.48 750.0
Statement of Conformity: Analyzed parameters in above

Note:

1. Test results relate to the items sampled & tested,
2. Test report shall not be reproduced except in full without approval of the laboratory,
3. The test samples will be disposed of after one Month from the date of issue of test report.

Verified By

Technical Manager

----End of Report----

tested sample are within standard limit as per MOEF/CC & CPCB Guidelines.

Quality Manager
Ecomen Laboratories Pyt Ltd.
Second Flonr Hal!, House Mo B.4/8
Sastond,
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VAKALATNAMA

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL (NGT) PRINCIPAL
BENCH, NEW DELHI

Original Application No. 596 of 2022

IN THE MATTER OF

DeepabPal . Applicant

Versus

M/s Shakti Brick Field and Others ....Respondents

I, Brahma Prakash, the patner of the Respondent No. 1 in the above mentioned case hereby
appoint and retain Mr. Avnish Pandey, Advocate to act and appear for me in the above
mentioned case and on my behalf to conduct and prosecute the same and all the
proceedings that may be taken in respect of any application connected with the same or any
order passed therein, including proceeding in taxation and application for Review, to file and
obtain return of documents and to deposit and receive money on my behalf in the above
mentioned case and to represent me and to take all necessary steps on my behalf in the
above matter. I agree to ratify all acts done by the aforesaid, Advocates in pursuance of this

authority. I further authorise him to engage any other Advocate(s) on my behalf.

Dated this the 6™ day of February 2024.
Accepted & Identified

(AVAISH PANDEY) (Brahma Prakash for M/s Shakti Brick Field)

Advocate for Respondent No. 1 Client | 7
%’D’C\V\A\"W\ >l
__.———————'_/ .
==

434 Ground Floor, Jangpura,

Mathura Road, New Delhi.



